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(d) the steps taken for the realisa-
tlon of the loans advanced to such
organisations? )

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
%0 (c). The Commission extends finan-
oial assistance to Statutory State
Khadi and Village Industries Boards,
0o more than a thousand registered
institutions and nearly 15,000 co-
operative societies. It will, there-
fore, take -a considerable time to
oollect the information.

(d), The Iollowing steps are taken
for the realisation of the loans ad-
vanced to the institutions, State
Boards and Co-operative Societies
financed by the Commission direct-

(i) A Specialy Recovery Section
has been set up with the
Deputy Chief Executive Ofi-
cer of the Commission in-
charge. A monthly report
regarding the recovery of
loans is submitted by him to
the Commission.

(il) For recovery of loans from
the State Boards, the Chair-
men of various State Boards
are addressed by the Vice-
Chairman of the Commission.

(iii) Assistance of the Registrars
of the Co-operative Gocieties
is sought for the recovery of
loans from the Co-operative

(iv) Filing of civil suits and cri-
minal complaints against ins-
titutions.

(v) Efforts are made to under-
stand and analyse difficulties
of the institutions in repaying
overdues loans and, where
feasible, revival of activities
is encouraged by granting
financia]l assistance.
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Ambar Charkhas in Tripura

Shri Dasaratha Ded:
“"-{sm Biran Dutta:

Will the Minister of Social Secu-
rity be pleased to state:

(a) the tota] amount spent on the
functioning of Amber Charkhas in
Tripura up to December, 1963;

(b) the names of the places where
Ambar Charkha centres have been
started;

(c) the number of such charkhss
now operating;

(d) the total monthly output from
such charkhas; and

(e) the total number of men and
women employed in these charkhas?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Ra0):
(a) to (e). Information is being col-
lected and will be placed on the
Table of the House in due course.
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